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ACT No. XI)(: OF ry39. 

[PASSED BY THE INDIAN I.~EQISLATURE.] 

(Received the assent of the Governor General on the 21st 
Apl"il,1939.) 

9 ,  ... I /  /...I... ... An Act to make further provision f o ~  safety in coal 
j/ I mines. ... I /  ... I ... ... 

25 per cent. /' i ... HEREAS i t  is expedient to make further 
advalwem 

i/ 
"' i "' 

25 per ceit. i ... 1 ... ... W provision fo r  safety in cod mines by taking 
advahem. i 

i measures to facilitate or require therein the carrying out 
of the operation known as stowi~lg, and to provide for 
the creation of s fund for the assistance of such opera- 
tion, in the manner hereinafter provided ; 

j ... v.,.;... ... It is hereby enacted as follows :- 

I ! ,  , , ,  

1. (1) This Act may be called the Coal Mines Safety 
(Stowing) Act, 1939. extent commence- and' . 50 per cent. ... , ... 1. . ment,. 

ad valorem. 
(2) It extends to the whole of British Iiidia exoept 

L7 (1 ) ,48 anA 48 (41, Assam and the Punjab. 
-he figure "11939 ", (3) It shall come into force on such date as the Central 
gUre " 1940j" shall Government may, by notiscation in the official Gazette, 

\ 
in the last &olumn 

appoint. 

be subst;jtuted, 2. In  this Act, unless there is anything repugnant in Deflnltions. 

the subject or context,- 
fabric of'wbi& 

nainly made![' 
(a) " agent ", " mine " and "owner" have the 

meanings respectively assigned to them in 

\ 1~ of 1928. section 3 of the Indian Mhes Act, 1923 ; 
(b )  " Board " means the Coal &es Stowing Board 

constituted under section 3 ; 
(c) " Chiof Inspector " ,and " Inspector " mean * 

the persons respectively appointed to be Chief 
Inspector of Nhes  and Inspector of B h e s  
under sub-section (1) of section 4 of the Indian 

- .  . 1v of 1923. 
mnes Act, 1923, and the provisions of that  Act 

shall 
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shall apply to the Chief Inspector and to all 
Inspectors while exercising their powers under 
this Act or the rules made thereunder; 

(d) "fund " means the Coal Mines Stowing Fund 
( e )  " prescribed " means prescribed by rules made 

under this Act ; 
(f) " soft coke " means all ~ o k e  which is unsuit- 

able for metallurgical purposes, and " hard 
coke "means all coke which is not soft coke ; 

(g) " stowing " means the operation of filling vi th 
~tand ur uther ir~cuubuel;ille ma1;erial space 
left underground in a coal mine by the extrac- 
tion of coal. 

Constitution 3. (1) The Central Government shall, as soon as ma,y 
Of be after the commencement of this Act, constitute a 

Board to be called the Coal Mines Stowing Board t o  ad- 
minister the fund, and such Board shall be a body cor- 
porate and have perpetual succession and a common seal, 
and shall by the said name sue and be sued. 

(2) The Board shall consist of the following mem- 
bers, namely :- 

(i) a person in the service of the Crown, appointed 
by the Central Government, as Chairman ; 

(ii) the Chief Inspector, or an Innpcctor appointed 
by the Central Government in this behalf; 

(iii) two persons nominated by the Indian Mining 
Association ; 

(iv) one person nominated by the Indian Mining 
Federation ; 

Owners' Association : 

Provided that if, within the prescribed period, any 
body fails t o  make the nomination which it is entitled 
to make under this sub-section, the Central Govern- 
ment may itself nominate a person to  fill the place on 
the Board. 

(3) Where a nominated member diw, rouigne, ccases 
to reside in British India or becomes incapable of acting, 
the Central Government shall, on the recommendation 
of the body which would have been entitled to make the 



1939.1 Coal Mincs Safety '(Stowing)., 

nomination if it had been a first i~omination under sub- 
section (2), or where such recommendation is not made 
within the prescribed period, may, on its o m  initia.tive, 
nominate a person to fill the vacancy. 

(4) No act done by the Board shall be questioned 
on the ground merely of the existence of any vacancy in, 
or any defect in the constitution of, the Board. 

4. (1) The Board may, a t  any time and for such ;:,ed'$co-ogt 
period as it thinks fit, co-opt as members of the Board members. 

any persons possessing such tcchnical qualifications as 
may be prescribed. 

(2) A member co-opted under sub-section (1) shall 
exercise all the powers and functions of a member 
under this Act, excopt that he shall not be entitled to 
vote on any queskion coming before the Board. 

5. With effect from such date as the Central Govern- ~ ~ ~ , O , s ~ t " , " Y . O f  
ment may, by notification in the offioial Gazette, 
appoint in this behalf, there shall be levied and 
oolleoted on all coal raised and despatohed, and on all 
soft coke manufactured and despatched, from collieries 
in British India a duty of exoise as may, by notification 
in the official Gazette, be fixod from time to time by the 
Central Government, subject ,to a maximum rate of 
three annas per toq ; similarly there shall be levied and 
oollected on such descriptions cjf hard coke as may be 
prescribed a duty of excise as may, by notification in 
the official Gazette, be fixed from time to time by the 
Central Government, subject to a maximum rate of 
one and a half times the rate of  excise duty for the time 
boing in force in respeot of ooal and soft coke. 

6 .  During the period in which a duty of excise is Im ositlon of 
ouai'orns duty. 

being levied under section 5, the Central Government 
may, by notificat.ion in the official Gazette, impose on 
all coal and soft coke and on suoh descriptions of hard 
coke as may be prescribed under section 5 ,  imported 
into British India from any foreign couiltry or brought 
into British India from the territory of any Indian d 

State (not being territory which has been declared 
of under sectioll 5 of the Indian Tariff ,4ct, 1931, to  be 1834, 

foreign territory for the purposes of tha,t section), a 
duty of ousl.ouis a t  zta4t.es eq~~ivalent to the rates of 
the duty of exijisn levied r~nrlctr sectinn 5 nf this Act. 

7. The Contra1 Y 
rp 
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oh. 2. 

naterials and other 
perations to owners, 
a1 mined I 

is being, 

:tively : 

(3) Without prejudice to the ~rovisions of section 
19 of the Indian Mines Act, 1923, the Chief Inspector or 
any Inspector may, by order in writing addressed to the 
owner, agent or manager of a coal mine, require him t o  
take such protective measures, includirig stoi-ring, in the 
mine as the Chief Inspector or the Inspector may think 
necessary, if in the opinion of the Chief Inspector or 
Inspector- 

(a) the extraction or reduction of pillars in any 
part of the mine is likely to cause the crush- - 

ing of pillars or the prematnre collapse of 
any part of the workings or otherwise 
endanger human life or tE.e mine, or 

(b )  adequate provision against the ~utbreak of 
fire or flooding has not been made by provid- 
ing for the sealing off and isolation 01 iLny 
part of the mine or for restricting the area 
that might. bo affected by fire or flooding, 
as the case may be. 

10. The provisions of sub-sections (3) to (6)  (both in- ~ ~ ~ ~ ~ ~ ~ ; ; $ .  
clusive) of section 19 of the Indian Mines :let, 1923, shall 
apply to an order made under sub-section (3) of 
section 9 of this Act as they apply to an order made 
under sub-section (2) of section 19 of that Act, and all the 
provisions of the Indian Mines Act, 1923 (excopb sub- 
section (1) of section 11 thereof), affecting committees 
appointed for the purposes of that Act or relating to  
the disposal of references made to such committees, 
shall apply, mutatis mutandis and so far as may be, to 
a committee appointed to inquire into a reference under 
this Act and to the disposal of such reference. 

11. (I) A committee appointed to inquire into a committees or 
Iuqulry. 

reference arising out of an order passed under sub- 
section (3) of section 9 shall consist of- 

(a) the Chairman of the Board as Chairman ; 

(6) four members selected by the Chairman of 
the Board as follows :- 

( i )  two, from a panel of eight persons nomi- 
nated by the Indian Milling Associa- 
tion:; 

( i i )  One w 
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,ion: (I) unless he  
IS ag may be pres- 

prespribed period, 

(f) prescribing the manner k w h i c h  and the condi- 
tions under which sums a t  the credit of the 
fund mag be applied ; 

(g) prescribing the form in which the accounts of 
the fund shall be kept and the times a t  which 
such accounts shall be audited, and regulat- 
ing the publication of the abstract of such 
accounts and the report of the auditors 
thereon, and prescribing the procedure in 
reletion to any items of expenditure from 
the fund disallowed by the auditors ; 

(h) any other matter which is to be or may be 
prescribed. - 

I entftled to makt? 13. This Act -applies to coal mines belonging to APP lleatian to 
rcanjy in a panel, crown mines. 

the Crown. 
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